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Mr. CHAIRMAN: Please sit down,
Mr. Kureel. It is extremely bad. I
allow as many supplementaries as 1
possibly can. When I have passed
on to the next question after dozens
of supplementaries, you still insist on
putting another. Next question,

*208. [The questioner (Shri M. C.
Shah) was absent. For answer vide
col, 1570 infra.]

*209. [The questioner (Shri R, S.
Khandekar) was absent. For answer
vide cols. 1570-71 infra.]

CHARGE-SHEETg FOR 1.C.S. OFFI ERS
, WHO WERE SUSPENDED
*210. Surt ABDUL GHANI: will
the Minister of HoMEe Arramrs be
pleased to state: v

(a) whether it is a fact that charge-
sheets were served on zll those Indian
Civil Service officers who were sus-
pended during the years 1960, 1963
and 1964;

(b) if so, whether the charge-sheets
were forwardeq to the Central Gov-
ernment by the State Governments
concerned before serving them on
those officers before their suspension:
and

(¢) the number of the Indian Civil
Service officers who were ziven
charge-sheets before their guspeasion
during the years mentioned in part
(a) above?

Tae MINISTER or STATE i1x THL
MINISTRY or HOME AFFAIRS
(SHRT JATSUKHLAL HaTHI): (3) Only
one Indian Civil Service officer was
suspended during these three years.
The articles 'of charge were served on
him before the suspension order
dated 5-4-1963.

(b) No, Sir. It is not necessary for
the State Government to forward the
charge-sheet to the Central Govern-
ment before serving it on an officer
before suspension.
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{¢) One, Sir. There was no other
case of an Indian Civil Service Offi-
cer being suspended during ihese
three years.
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Mr, CHAIRMAN: No explanation.

You have to put a question.
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It is sub judice; the matter is pend-
ding before the Supreme Court.

Surr BHUPESH GUPTA: Mr.
Ghani has taken the name of Mr.
Kairon, we can proceed with the
other aspect of it.

~

Mr. CHAIRMAN: Others anticipa-
ted it.

Surr BHUPESH GUPTA: Yes, Mr.
Kairon is all right. We are having it.
But we are concerned with th.large
aspect of the question. From what the
hon. Minister has said, it appears that
the suspension in such cases would
be subject to the approval of the
Central Government. May I know
from the hon. Minister exactly a:. what
point the State Government iz sup-
posed to consult the Central Gov-
ernment in the matter and whether
the suspension can take effect even
before the Central Governmen: has
approved of the suspension?

Sert JA'SUKHLAL HATH!: The
question cannot be effected, according
to the judgment of the Supreme Court,
unless the Central Government has
sanctioned the suspension. That is
the position. Therefore, it was that
the Supreme Court held that the
suspension order issued by the Pun-
jab Government was wrong, was not
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lawful, and it was therefore that they
came here, The Government of India
looked into the case whether it wag a
fit case for suspension or not and
then they issued the sanction.

Surr A. D. MANI: In answer o a
previous question the Minister gstated
that the charge-sheet was not for-
warded to the Central Government
Even though thig charge-sheet was
not forwarded to the Central Govern~
ment, did the Government of India
make at least a routine enquiry of the
Punjab Government as to what the
charges were or did they think that
the sense of justice of the Punjab
Government was so highly developed
that such an interrogation was not
necessary?

Surr JAISUKHLAL HATHI: The

charge-sheet was before the Central
Government.

Mr. CHAIRMAN: He did not ssy
that.

Surr JAISUKHLAL HATHI: I think
Mr. Mani is not clear. The charge-
sheet which was issued to him much
earlier was already on the record; the
Central Government had a look at it.
t is not that it was not before the
Government.
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The validity of the order of suspen-
sion is in the jurisdiction of the Pun-
jab Government but to sanction or to
issue the order of suspension without
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the sanction of the Central Gevern-
ment, that was held wrong and there-
fore we looked into the matter.

Surr BHUPESH GUPTA: Is it net a
fact that as a result of this rregu-
larity on the part of the Punjab Gov-
ernment the Punjab Government
would now have to pay the salaries
and other allowances to this officer for
the entire period of suspensicn, for
the time of suspension by the Govern-
ment, up to the Supreme Court’s
judgment? May I know the amount
involved and whether the Central
Government has sought an explana-
tion from the State' Government as
to why it should have taken such a
step which hag meant such a losg to
the exchequer?

Surr JATSUKHLAL HATHI:; It was
a question of the interpretation of that
rule. The Punjab Government
thought that it ‘had the power to sus-
pend the officer concerned. The
Supreme Court held that that issue
was not correct, that this should have
been done by the Central Govern-
ment. Now, after this Supreme Court
judgment, of course, they had issued
an order of reinstatement.
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Surr BHUPESH GUPTA: [ want to
know the amount.

(Several hon. Members stood up)

Mr. CHAIRMAN: Let Mr. Kureel's
question be answered.

SHrr JAISUKHLAL HATHI. It was
on the basis of the o0ld charges and
other material that the Central Gove
ernment obtained.

SHRT A, M. TARIQ: Is it not a fact
that in view of the treatment that
this ICS officer got in Punjab sonie of
the ICS officers at the Centre prefer-
red {o resign than-to go to Punjab? -

Surt  JAISUKHLAL . HATHL I
think it is a general question, [ will:
not be in a position to answer-it.

Surt M. R. SHERVANI: May I
know whether -after the. Supreme
Court’s judgment, it is the intention
of the Government to change the pro-
cedure for the IAS and IPC officers
or whether they can - still be _Ssug~
pended by the State Government?,

F[ 1 Hindi transliteration.
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Surr JAISUKHLAL HATHI: The
procedure is already there that in the
case of an ICS officer, the State Gov~
ernment cannot suspend him, untest
the sanction of-the Ceniral Govern-
ment is obtained. That 1is already
there,

Surt M, R. SHERVANI: My ques-:
tion is ‘not answered. I asked .. .

(Interruptions.)

Surr DAHYABHAI V. PATEL:
The latter part of Mr. Gupta’s ques-
tion about how much extra amcunt
was involved as a result of this wrong
suspension order hag not been clari-
fied. Will the hon. Minister pleas:
tell us the amount involved?

Surt JAISUKHLAL HATHI: ' I am
sorry that I have not got the informa-
tion. I would require notice,

Suari SYED MAHMUD: I want to
know from the hon. Minister whether
the sanetion accorded by the Central
Government was with - relrospective
effect?

Surr BHUPESH GUPTA: How caa
it ‘be?

Surr JAISUKHLAL HATHI: The
sanctiion was issued on 8th February,
1964 and they have reinstated
him from the date of the Supremc
Court’s judgment so that it means that
it is retrospective.

Surr BHUPESH GUPTA: What

about the salary amount? .

Mr., CHATRMAN: Next question.

BLACK-MARKETING OF PETROL IN
HimAcHAL PRADESH

“211. Surt SHIVA NAND RAMAUL:

Will the Minister of HaME AFrraIRs
be’ pleased to state:

(a) whether it is a fact, as reported

in the Press, that .the. Special Police
Establishment recently registered a
case of -blackmarketing -of ~thousamds

.
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of litres of petrol-against some per=-

sons serving in the Himachai Pradesh’
Administration; and

(b) if so, what is the result of in-
vestigations into this matier?

Tue MINISTER or STATE v THE
MINISTRY or HOME AFFAIRS
(SHRI JAISUKHLAL HATHI)!: (a): No
case of black-marketing of petrol has
been registered by the Speécial Police
Establishment. However, one case
relating to alleged misappropriation”
of petrol and diesél oil by some- offl-
cials of P.W.D. of Himachal Pradesh
Administration has been registered.

(b) .The case is still under inves<
tigation,

it frmermare AT Ffifyar
F47 KA gy FAAET {5 77 T
T F9 & qeey gar 7

Surr JAISUKHLAL HATHI: It was
started on the 9th December, 1963.
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fasre F15 FTHFTET F1 T a7 L7 ?

Surt G, MURAHARI: I would like
to know from the Minister whether
any cases of blackmarketing in othef-
commodities like -sugar -have -been*
instituted -by the’ Himacha! Pradesh-
Administration because only yester~-
day I waz in Simla and there was no
sugar available:and- :even-uthe :c off-
scason quota .wag cut and all the
hotels there have threatened to serve
the' Ministers ‘and Government - offid
cials tea without sugar.

Mr. CHAIRMAN: How does this
sugar come out of petrol?



